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BEFORE THE ADJUDICATING AUTHORITY
ALLAHABAD BENCH

CAN0285 of 2019

| vorsi e APPLICANT
(RESOLUTION PROFESSIONAL)

covasnssares FENANCIAL CREDITOR




 “Company e, UP. Infraestute Private Limited, havins

~ Office at A-49, Sec-63,

- 13:12,2018 initiated the. CIRP in respect of Cer;aeratei’;’:ebtar'(lom aly

M. Devinder Asora hoving 1BBI Rega No. 1

. such prayer, to pass an order for this Hquidation of the Corporate

 The é&ﬁﬁﬁéicéﬁng Authority on the basis of this-petition filed by the

financial Creditor under Section 7 of the Code, .viﬁa--ordfé;: dated:_.

amd appomtcd M, lewnder Apom as

- Ttis submitted that the COC in its 4™ m&atmg heid on: 6}3 99 2@1 9 Whmh
-« “wasattended by the autherized Rspresmmnve af Hnme Buyers and the

- suspended member of the Board. and informed that the maximum

- period forico

. -.-_;-.N@&a@x@.ﬁ}mﬁa::&e::ms8@@;@&%.ﬁiggiﬁaimzomé Corporate Debtor

- company.




:
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I go into Liguidation and the moratorium declared for the Corporate
“under - Liquidation -shall cease to have effect from
seent of this Order.

dindicating | Awbority hereby appoint the  Resolation

1al a5 ‘Liquidator” under Section 34(1) of the Code as he is

. ﬁﬁﬁéﬁr}!fé’pﬁf%éﬁm 34(4) of the IBC. The Liguidator shall
an‘intimation to the ROC, Kanpur, U.P with which the Corporate

D btor -company is registered. The liquidator shall cause public

mgnqemmtm newspaper by declaring that the Corporate Debtor has

torshai}aciaspersecnmx 35 of the nsolvency and
ptey Code, 2016 (Hereinabove referred as “IBC”) subject to

* direction time to time as may be issued by this Adjudieating Authority.
e--l-iqi;‘iﬁ_atg;'ﬁsha}l- file progress report of every three months.

the aforesald observations, the present CA No. 285/2019 is

‘and accordingly stands disposed of,

JUSTICE RAJESH DAYAL KHARE
MEMBER (J)




